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SHRI JYOTIRMOY BOSU: Thank you
for giving us time before the House ad-
journa.

SHRI SAMAR GUHA (Contai): There
is one point which has not been placed
before the House by the hon. Minister. We
have been told that this draft would be
placed before the Review Commitiee of the
US on the 20th. I would like to know
whether the same draft will be placed
before our Parliament also.
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SHRI JYOTIRMOY BOSU: 1 appre-
ciate the kind of o-servations made by the
Hon, Speaker, which assures us on this.

17.16 hm.

DISCUSSION RE. KARNATAKA-MAHA-
RASHTRA BORDER DISPUTE
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THE MINISTER OF HOME AFFAIRS
(SHRI UMA SHANKAR DIKSHIT):
With your permission, 1 would make a
-submission in the context of this very
important question of the boundary dis-
pute between Maharashtra, Karnataka and
Kerala which is proposed to be raised for
discussion in this House this evzning.

1 have been given to understand that
the question is proposed to be raised with
the object of focussing the attention of
Parliament and the Government on the
urgency of the need for finding a solu-
*dgiom....

SHRI JYOTIRMOY BOSU (Diamond
MHarbour): Exposing the Central game.

SHRI UMA SHANKAR DIKSHIT: ..
and for impressing us with the feelings
that they have on the subject. 1 fully
understand and appreciate the strength of
the feeling behind this matter, not omly
among the Members of Parliament gen-
erally but more particularly among those
hon. Members who hail from Maharash-
tra, Karnataka and Kerala.

In this connection, I would like to in-
vite the attention of the House to the
recent tragic occurrences that have taken
place both in the Maharashtra area as
well as in the Karnataka area.

With all due regard and respect, I would
like to ask, what, if this matier is debated,
would be the subjects that will come up

SHRI
failures.

JYOTIRMOY BOSU:  Their

SHRI UMA SHANKAR DIKSHIT:
The occurrences that have taken place will
come up for discussion. All that hon.
Members can  say is that this matter
should be treated with expedition and
that a further effort should be made to
find a solution as expeditiously as possible.

I would make one request with all the
sincerity of which I am capable, and 1
would particularly address my appeal to
friends like Shri Jyotirmoy Bosu, 1 have
already explained my point of view par-
ticularly to friends from Karnalaka and
Maharashtra etc. My submission is that
no useful public purpose will be served
by the debate in ths present atmosphere
and in view of the occurrences that are
taking place.

If the idea is that we should take this
matter up and make the utmost cffort
sincerely and continually, then 1 am here
to give the assurance that we are seized of
this matter. I have recently started going
into every detail of it, But once this
matter goes to the streets, the atmosphere
will be so charged with emotiog and con-
flicting emotion at that, with three kinds
of emotions and sentiments, which will
make it impossible for any solution or any
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proposal to be conmsidered on its merits.
Therefore, if the purpose aimed at or if
the purpose of this exercise is as I have
mentioned, I submit that I already accept
t¢he responaibility that we shall continue
with this effort with all the sincerity and
dndustry that we can command,

Somebody bad asked me carlier in the
day ‘Can you fid a date?”, It is very diffi-
cult, exceedingly difficult, to say that by
such and such a date, in one week, two
weeks or four weeks, it will be done. But
all that is given to human capability or
to any person with human strengths and
weaknesses is t0 promise 10 continue to
apply the mind continually and make
every possible effort to expedite a decision.

Now there is another matter which is
sather of a tragic character, Whenever it
comes to be known that the dispute is
being actively examined, dealt with or
dackled, precisely at that time when an
effort is started, a kind of practice has
developed among some few people—I can
say it from my knowledge that responsible
people and parties do not approve of it;
such people have spoken to me about—
10 exert a kind of pressure lever at that
particular time by raising a hue and cry.
1 understand their sensitivity also. Speak-
ing for myself, I have spen; 20—22
months in the Nagik jail and about 13—15
months in the Bijapur jail which are in
the two States, and I have known a large
number of people belonging to the con-
cerned States both inside and outside, I
know their sensitivity. I was in Bombay.
I had suggested that Bombay rhould be a
separate state or entity to be administered
on the lines of the Vienna Corporation.
But all those dreams are gone.

I appeal to the House not go into this
debate. I hope all members from every

section will join me—I submit this with

that all the trouble will stop
bhave no doubt in my

g

I submit this appeal may be given all
the due consideration it deserves.

SHRI JYOTIRMOY BOSU: On a point
of order, Why is it that Government
have not constituted an Inter-State Coun-
cil under art. 2637 We have been asking
for it, Our leader, Shri Namboodiripad,
has been asking for it from 1967. Why
bave you deliberately kept this issue out
of consideration? The Mahajan Commis-
sion report was given in 1967. Today we
are at the end of 1973. What have Yyou
done with it? Nothing, It is all your
fault,

it ol (TiT) weaw WY,

T MERE A AN AT § W W
faare & ¥ 71 favwa 7@ @ AT
OF ATq § w1 Aigan § ¥ Tw 1956
¥ ag WA FqEw QT & TN BT RIS
aarar A frran | #E T W TR
 gea wix fes weaw g s«

1960 ¥ wETagy WY AWqA  Tsat
w1 frafo g ot wraw § a=wtar gt
BT A W T gETRl & a2 §F QA0
Teat FT &7 ¥ WA WY 39 6@
&1 +1f wrAWE §eq ¥ i fF 26
FAAd ¥ g 9 AY AAg QT F wIHSAT
qH § T FW ¥ I W RIS @A
freTa F FAAT FO 1 26 FAAY
w1 HreTE QAT | #1E T8 91 T@gw G
TR §ag WG gt v &
e ® 4



251 Karnataka-Maharashtra DECEMBER 13, 1978 Border, Dispute (Dise.) 25

PROF. MADHU DANDAVATIE (Raja-
pur): Since the Motion stands in my
name, may I be permitted an  observa-
tion?

MR._SP‘EAKER: Why does Shri Bosu
get up every time?

SHRI1 JYOTIRMOY BOSU: That is
why I am here,

SHRI PILOO MODY (Godhra): When
I speak sitting down, you do not allow;

when he stands and speaks, you do not
allow.
SHRI JYOTIRMOY BOSU: I got up

becanse I want a specific reply from Shri
Dikshit to my question.

MR. SPEAKER: You get up every
two minutes. 1 cannot agree to this.

PROF. MADHU DANDAVATE: Sir,
since T am supposed to initiate the dis-
cussion, may 1 be permitted to say a few
words in response to the appeal that has
been made by the Home Minister? 1 do
Dot want to interrupt, but—

MR, SPEAKER: I do not know what is
the use of the appeal then.

PROF. MADHU DANDAVATE: Even
responding to the appeal—

MR. SPEAKER: What is the use of the
appeal, if all of you start speaking?

PROF. MADHU DANDAVATE: 1
have given notice for initiating a discus-
sion, and in response to the appeal—

SHR1 SAMAR GUHA (Contai): Prof.
Dandavate has given the motion; his is the
first name.
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1 am allowing him.

SHRI SAMAR GUHA: I you an
allowing him, it is all right. I only wantec
to submit that his is the first name in the
motion and he may be permitted to say ir
response to the appeal made by the Home
Minister,

PROF, MADHU DANDAVATE: Mr.
Speaker, Sir, I had already given notice
under rule 193, After that we had an in-
formal meeting with the representatives of
various parties, The Homs Minister was
also present there. He had suggested at
the informal meeting—and his appeal has
been repeated here on the floor of  the
House—that in view of the situation there,
he should be given time to expedite the
matter to arrive at a solution. In response
to his appeal, I will say only ome word.

If 1 have given this notice, 1 have not
given that notice as a Member coming
from Maharashtra, I am an Indian first;
a socialist first, and Maharashtrian second.

SHRI PILOO MODY: Indian or socia-
list?

PROF. MADHU DANDAVATE' 1 was
very much disturbed that in the State from.
which I come, the linguistic minorities are
actually attacked, and they are also at-
tacked in another State. I want to ex-
press my agony that even as a Maharash-
trian I feel ashamed when the linguistic
minorities in Maharashtra are being at-
tacked, and even as an  Indian, T feel
ashamed that the linguistic minorities of
Karnataka are attacked, I will only say—

SHRI PILOO MODY: What do you
say as a socialist?

PROF. MADHU DANDAVATE: Please
try to understand, Mr. Piloo Mody, the
noble sentiments behind what 1 am saying.
Humour has its own place but not now.

SHRI PILOO MODY:
cialist.

You said, so-

PROF. MADHU DANDAVATE: Yow
have nothing to do with socialism. Why
are you bothered with socialism?

SHRI PILOO MODY: Why did you
say it? .
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PROF. MADHU DANDAVATE: Be-
cause 1 am a soclalist. Therefore, 1 only
want to tell the Home Mniister that :hose
of us who come from Maharashtma s well
‘a8 from Karnataka do oot want anv frz-
tricidal war belween thesz two comununi-
tiss and linguistic groups at all, At the
cost of a fratricidal war, cven if justice is
done to Maharashtra, 1 am not interested
in that justice, because I am more inter-
-osted in ending tbe fratricidal war, be-
cause, if justice is done to Maharashira,
India loses its image and in that case we
lose everything. 1 only want to submit
this in response to your appeal, as you
have given the assurance. You are mot
prepared to give a time-bound assurance.
~ Let it be a gentleman's assurance that you
will expedite the effortss. The Prime
Minister also said in her letter to me that
the Home Minister is scized with the
matter and he will initiate cfforts. 1 hope
that with God's grace he will initiatc
matters, and once and for all, the Centre
will take the initiative in imposing the
solution—the Chief Minigter will noy be
able to do anything—so tha: the fratrici-
dal war will be avoided. 1 say it in the
interests of secularism, in the interests of
national integration and socialism.

I respond to the appeal and 1 do not
press for a debate on th= motion,

SHRI1 JYOTIRMOY BOS.U: Sir, 1 do
not want to offead you or to overdo it, but
if you kindly allow me—

" MR. SPEAKER: You got your turn first,

SHRI1 JYOTIRMOY BOSU: | want to
ask a question about the Ioter-State Coim-

: MR. SPEAKER: No; I do wot allow

you,

Will you please sit down? There is no
-question of bias. You were ane of the
three. You were the first to get up. Yoo
got your chance, and you huve made your
abservation. Now, Shri Jagannathrao
Soshi. -

SHRI JYOTIRMOY BOSU: My name is,
2700 £S—9,°

AGRAHAYANA 22, 1895 (SAKA)

Horder Dispute
(Disc.)

MR. SPEAKER: You rose first,
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SHRI JYOTIRMOY BOSU: My name
is second,

MR, SPEAKER: 1 am
sofTy.

SHRI JYOTIRMOY ROSU: My pany
leader had been a party to the conference
that was convened by the hon. Home
Minister today. We have given a word to
the hon. Home Minister that we shall
not press for a discussion, but that does
not prevent me from asking a specific
question as to why the Inter-State Council
bhas not yet been formed, Why is it that
they have not constituied the Inter-State
Council which is obligatory under article
263 of the Indian Constitution for so
many years? They are now shedding cro-
codile tears after having dope all the
mischiefs that they could do, The Muha-
jan Commission Report was submitted in
1967. What have they done about it?
....(Interruptions) 1 want to know these

really very

MR. SPEAKER: Please sit down now.

SHRI JYOTIRMOY BOSU: I have
tried to remain polite.

MR. SPEAKER: Did you say anything
Bew?

SHRI JYOTIRMOY BOSU: I tell you
I have come here to speax on behalf of
the people who have sent me here, No
amount of coercion from the Government
or from the Chair will stop me. Let it
go on record.
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However, 1 have a
yimth:sumﬂm
mmdsudia.wmnnmnwe do
not solve these problems by proper consti-
tutional means, particularly when the
Constitution provides avenues by which
this can be done.

Why does the Governmeni—the Prime
Minister and the Home Minister—want
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without socialism—- one would say thag it
really makes very little difference whether
a particular territory ’s within one State
or another State and therefore, in
deference to the semtimems of that area,
they should be allowed to go to whatever
State they want -0 and have the administra-
rity ag the fedei=! level and also in the
have it. Why «can’t a constitutional
machinery be devised for that purpose?
Why do we always come to the dead end
situation where violence breaks up, pro-
perties are destroyed and lives are lost, the
Heme Minister is belatedly seized of the
matter and thereafter has to dispense one
way or other? On this particular occasion,
by all means go ahead and solve it as best
as you can, because now we are in the
middle of a crisis. But please for the sake
of God and for the sake of this country,
devise a machinery in which neither the
Prime Minister nor the Home Minister has
much  say. Devise a  constitutiona!
machinery which will attend to and dispose
of problems of this nature on a perma-
nent basis, because this I think is in the
long-term interests of the country.
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SHRI P. G. MAVALANKAR (Abmeda-
bad): I endorse the Home Minister’s
appeal. The Prime Minister has been
telling the people, “If you give me majo-
rity at the federal level and also in the
States. 1 will do everything.” Now that
they have got a majority at both places,
people cannot be blamed if things are not

done speedily aat Justly. 1 warmly
endorse  the Howe  Ministers  appeal
but pleass don't keep national issues
outstanding for so Jong that people

become  desperate and violent, for
which they cannot be blamed, but only the
delay on the part of the Government
will have to be blamed.

SHRI UMA
Sir, 1 appreciate the unaimous response to
the humble appeal I made. I do not
think this is a proper occasion for enter-
ing into any kind of argument as to what
was done in the past and what should be
done in the future. I can understand that
when delay continues, pressure is exercised
to expedite action. But precisely at the
time when some effort is being made, it
does not serve much purposs to complain

AGRAHAYANA 22, 1895 (SAKA)

SHANKAR DIKSHIT:

Border Dispute
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about the past delay. In any case, we do
not shirk that responsibility,. Soms words
were uttered by our respected sister,
Maniben Patel about finding solutions
ihrough non-violenze. 1his is preciczhv tae
reason why some of these matters take
time. We are 'a most responsive democra-
cy.

2358

SHRI SHYAMNANDAM MISHRA
(Begusarai): Nonvioleace mzaas delay?

SHRI UMA SHANKAR DIKSHIT:
No. But we are trying to carry the peopls
of both sides with us. Only when the gap
is narrowedd down, we can act, That is why
this difficulty has arisen. As I said earlier,
I feel very thankful for the very positive

and helpful response which I have
received.
SHRI SHYAMMANDAN  MISHRA:

Since in such matters things finally come
back to the Prime Minister, it is on her
appeal that much would depend. The
Prime Minister should take this opportu-
nity to make an appeal.

THE PRIME MINISTER, MINISTER
CF ATOMIC ENERGY MINISTFR OF
ELECTRONICS AND MINISTER OF
SPACE (SHRIMATI INDIRA GANDHI):
I associate myself with what ikshitji
has said.

SHRI JYOTIRMOQOY BOSU: I want a
specific reply from the Home  Minister
about the suggestion for the constitution
of a State Council.

SHRI UMA SHANKAR DIKSHIT:
My simple reply is that it is a wider
question, The issue before the House is

4 limited one. Why should we complicate
and delay further the processing of this
issue by bringing in another one? That is
a separate matter. It will be considered
separately. I do not deny that.

MR. SPEAKER: So, we do not proceed
with this item. Now we have got another
15 minutes, What shall we do?

SOME HON. MEMBERS: Let us
adjourn the House,
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THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K. 'RAGHU
RAMAIAH): The next Bill is i the name
of Shri Shinde. He is engaged in the other
House. But:the Bill after that stands in the
pame of Shri Mchin, who is present haie.

MR. SPEAKER: We will adjourn now.
1742 brs, .

The Lok Sabha then oadjourred 1ill
Eleven of the Clock on Fridoy, Deerm-
ber 14, 1973/Agrahay=na 23, 1895
(Saka). .
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